Regd. No. CHD/0093/2015-2017

Hargana Gouernment Gazette

EXTRAORDINARY
Published by Authority

© Govt. of Haryana
40-2016/Ext.] CHANDIGARH, WEDNESDAY, MARCH 16, 2016 (PHALGUNA 26, 1937 SAKA)

HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 16th March, 2016
No.4-HLA of 2016/8.— The Industrial Disputes (Haryana Amendment) Bill, 20186, is hereby

published for general information under proviso to Rule 128 of the Rules of Procedure and Conduct
of Business in the Haryana Legislative Assembly :-

Bill No. 4- HLA of 2016

THE INDUSTRIAL DISPUTES (HARYANA AMENDMENT) BILL, 2016
A
BiLL

further to amend the Industrial Disputes Act, 1947, in its application to the State of
Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-seventh Year of the
Republic of India as follows :-

1. This Act may be called the Industrial Disputes (Haryana Amendment) Act, 2016. Short title.

2. In sub-section (1) of section 25K of the Industrial Disputes Act, 1947,- Anlgndgglrlt Off
() for the word *“one hundred”, the words “three hundred” shall be substituted; Scegn't?; Act 104 of
(ii)  for the sign “.” existing at the end, the sign “:” shall be substituted; 1947.

(iii)  the following proviso shall be inserted, namely:-

“Provided that the State Government may, if satisfied that maintenance of industrial
peace or prevention of victimization of workmen so requires, by notification in the Official
Gazette, apply the provisions of this Chapter to an industrial establishment (not being an
establishment of a seasonal character or in which work is performed only intermittently) in
which less than three hundred workmen, but not less than one hundred as may be specified in
the notification, were employed on an average per working day or during the preceding twelve
months.”.
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STATEMENT OF OBJECTS AND REASONS

In the Industrial Disputes Act, 1947, is a Central legislation. As per the existing provisions of section 25 K of the
principal Act, the industrial establishments which employ one hundred or more workmen are required to obtain prior
permission in respect of lay-off, retrenchment and closure. With a view to facilitate the industry, it is proposed to
increase the limit of one hundred workmen to three hundred workmen. However, this limit of three hundred workmen
is subject to a rider to the effect that if the State Government is satisfied that maintenance of industrial peace or
prevention of victimization of workmen so requires, it may apply the provisions to such industrial establishments
employing less than three hundred workmen but not less than one hundred, as may be specified by the Government.

CAPTAIN ABHIMANYU,
Labour & Employment Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 16th March, 2016. Secretary.
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